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ORDER
Counsels representing both the parties are present. Counsel for respondent stated
that they will adhere to the settlement terms as per ‘the agreement signed on
01.07.2017. The petitioners have stated that the respondent did not adhere to the
time schedule for making payments as per the agreement. Counsel for respondent
stated that they will file an affidavit in proof of having made the payments till
June 2018. Counsel for petitioner is directed to furnish the instalments which are
overdue/ not yet paid. Counsel for respondent is directed to furnish a copy of the
affidavit which they have proposed to file before this Tribunal to the petitioner.
The matter is adjourned for making submissions at request of both the parties. Put

up on 23.07.2018.

(S VIJAYARXGHAVAN) (KANANTHA PADMANABHA SWAMY)
Member (Technical) Member (Judicial)
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